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AI_t to tbe 'aym.at of BRA t~ I ...... 

trial WorkUlla Mahar.latta Act, 

*468. SHRl SHARAD DIOHB : 
Will the Minilter of SUPPLY AND 

}fSXTILES be pleased to slato t 
j 

(a) whether iO'SDito of repeated 
requests the Union Government have 

.119t aiven assent to "The PaymeDt of 
p:ouse R.ent Allowance to Industrial 
Workers in Mahar.shua Ace' pasaed,.by 
the Mabarashtra LCIi41ature in itl 

I 

budlct session of 1984 • and 

(b) if 80, tbe reasons therefor ? 

THB MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (gHRI CHANDRA. 
SHBKHAR SINGH) : (a) and (b). 
The Maharashtra Workmen's Minimum 
House Rent Allowance Bill. as palled 
by the House of the State Legislature 
and reserved by the Governor for thq 
consideration of the President was 
received in Ministry of Home Affair. on 
11-,..84. This is under examination in 
consbltation with the concerned 
Ministries/Departments_ 

Adoption 01 Villagel lor Raral De,e­
lopment by Nationalised Banks 

*469: PROF. NARAIN CHAND 
P ARASHAR: Will tho Mlnister of 
flNANCB be pleased to atate : 

(a) whether the nationa.lised· 
banks" adopt" certain villaps so a. to 
promote rural development i and 

(b) if 10, the main r_tures or 
aSiistance provided by the banks to the 
vilJag:s after a40ption ? 

THE MINISTER OF STATE IN 
THB MINISTRY OP FINANCE 
(SH·RI JANAR.DHANA POOJARY) : 
(a) and (b). The nationahsed banks 
adopt villages with the intention of 
..4oina inteDlive lendiol in tbe area ~ 
to take special interest in the devolqp­.eD, of tbo vJlla... Tb, ,....,,* J. 

prodded for all viable activities suitlMe 
for the area" ineludina luidance for the 
formulation of bankable schemes. The 

-main objective is to promote inl~.rate",. 
development of the villaae economy by 
meeting the credit needs of aariQDI. 
turist.· and other small borrower&, 'do 
CIIouralc scbematjc lending iAstead of 
.catter~ I eradina and to eft8Ure a better 
,upcrvisioD of the credit. 

I ' 

laee •• Taz and Excise Dllt)' Fr418 
Coea Cola Corporation 01 Indla 

*470. SHRI MOHANBHM 
PATEL; Will the Manlster of 
FINANCE be pleased to state : 

(a) whether I Income-tax and 
EXCise duty are due from Coca Co1a 
Corporation of India which was closed 
doWD ill the year 1977; 

(b) if so" the details of amount 
of Excise duty and Income Tax due: 

(c) the reason for not recoverhVR 
the ducs t ill dale : and 

(d) the measur1;!S being taken to 
recover aJl the dues from Coca Cola 
Corporation- of India? 

THE MINISTER OF STArE IN 
THE MINISTRY OF FINAN(JH 
(SHRI JANARDHANA POQJARY) 
(a) Yes, Sir. 

(b) As on 30th June, 1985 a sum 
of R,_ 21.66 lakhs for the A$sess,-ent 

• year 1970-71 was outstanding al In­
come Tax dues, ag,inst M/ 8 Co~ Cola 
Bxport Corporation, New Delhi which 
wa. c;losed down in 1977. As reaal'4. 
Contr~l B'tcise duel a sum of Rs. 68.39 
lakhs on48ccount of Exci$e duty (1.Dd 
Rs. 2' lakhs on account of panalty • 

. pODding recovery (com th IS Company. , 

(0) and (d). Income Tax duos 
could not be recovered because the 
~_ttor i. pendinl in appeals. How~vADr,I' 
aJ I etrortc are beiDg made and appro • 
pri~ts action the law 18 bein& takeQ .to 
recover the; outatandioa dues. Con tr~1 
~ilo 4u. oould ~Qt be r~or~ 


